
 

PRESENT: 

 

For the Applicant/SBI  : Ld. Adv. Mr. Mandeep Singh 

For the Respondent  : 

 

ORDER 

 

 We heard Learned Counsel for the SBI. Since the debt is assigned to Raj 

Radhe Finance Limited, this application becomes infructuous. Hence, stands 

disposed of.   

 

 

  -SD-        -SD-   

KAUSHALENDRA KUMAR SINGH                          MADAN B GOSAVI 
       MEMBER (TECHNICAL)                 MEMBER (JUDICIAL) 
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